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(b) and (c). A sum of Rs. 5,000 has 
been sanctioned for the grant of cash 
relief to deserving victims of the 
storm. The amount of grant will de-
pend on the circumstances ,)f each 
~. 

':!-'.A. and D.A. to stafl" on Election Duty 

2349. Shri S. M. Banerjee: Will the 
Minister of Law be pleased to state: 

(a) whether it is a fact that Central 
<rl>vernment employees who were 
employed to supervise and condu:t the 
bye-election held in New D~lhi in 
April, 1961 have not yet been paid 
their Travelling Allowance 'lnd Daily 
Allowance etc. in that conneetion; 

(b) if so, reasons for this delay; and 

(C) the date by which the 'lues are 
likely to be cleared? 

The Deputy Minister in the Ministry 
of Law (Shrl Blbudbendra lIIishra): 
(a) No claim for travelling allowance 
and daily allowance from the Central 
<rl>vernment employees employed to 
supervise and conduct the bye-election 
held in New Delhi in April 1961 is 
pending with the Chief Elect;o:1l Offi-
cer, Delhi, the authority competent to 
Countersign the relevant bills. 

(b) and (c). Do not arise. 

Chanderi Fort 

r Shri Birendra Bahadur 
2358. ~ Singh: 

l Shrimati Jamuna Devi: 

Will the Minister of Scientific R~­
search and Cultural Aftairs be pleased 
to state: 

(a) whether it is a fact that the 
Madhya Pradesh Government are de-
molishing the walls of the Chanderi 
,-ort; 

. (b) whether the Madhya Pradesh 
·Government had obtained the ap-
proval of Central Government before 
taking this step; and 

(C) if not, whether Central Govern-
ment intend asking State <rl>vernmen\ 
to stop demolition of the walls? 

The Deputy Minister of ScientlJle 
Research and Cultural AfI"ailrs <Dr. M. 
M. Das): (a) to (c). The information 
is being collected and will be laid on 
the table of the house in due course. 
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